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1. 11.12 AM The Chair welcomed the Members and requested them to maintain decorum during the 
sitting. The Chair further informed the House that no business other than the business 
listed for the day will be taken up for discussion by the House. 

2. 11.13 AM Obituary References:  
The House paid homage on the demise of the following :  
1. 05 Army Jawan in terror attack in District Poonch, Jammu & Kashmir on 

20/04/2023. 
2. 10 District Reserve Guard personnel and their Driver in Naxalite attack in District 

Dantewada, Chhattisgarh on 26/04/2023. 
3. 288 persons in triple train accident at Bahanaga, Odisha on 02/06/2023. 
4. 152 persons in ethnic violence between two communities in Manipur on 

03/05/2023 and 05 persons in communal clash between two communities during a 
religious procession in District Nuh, Haryana on 31/07/2023. 

5. Persons in Uttrakhand and Himachal Pradesh due to natural calamities namely 
floods and landslides.   

6. Late Shri Om Prakash Mehraulia, father of Shri Rohit Kumar Mehraulia, Hon’ble 
Member on 10/08/2023. 

7. Shri Bindeshwar Pathak, Sanitation activist and founder of Sulabh International on 
15/08/2023. 

The House observed two minutes silence as a mark of respect to the departed souls. 
 

3. 11.20 AM The Chair and the House greeted Shri Arvind Kejriwal, Hon’ble Chief Minister on his 
birthday. 

4. 11.21 AM The Chair informed the House of the letter dated 11/08/2023 addressed to Hon’ble 
Chief Minister by Hon’ble Lieutenant Governor regarding Summoning of the Third 
Part of the Fourth session, a copy of which had been endorsed to Assembly Secretariat. 
The Chair gave a Ruling in the matter of Re-convening the Third Part of the Fourth 
Session (copy enclosed).   

5. 11.29 AM Special Mention (Rule-280) : 
The following Members raised matters under Rule-280 with the permission of the 
Chair: 

1. Shri Mohan Singh Bisht 
2. Shri Ajay Mahawar 
3.  Shri Rajendra Pal Gautam 
4. Shri Bhupinder Singh Joon 
5. Shri Rajesh Gupta 
6. Shri Anil Kumar Bajpai 

7. Shri Mohinder Goel 
8. Shri Gulab Singh 
9. Shri Rajesh Rishi 
10. Smt. Pramila Dhiraj Tokas 
11. Shri Ramvir Singh Bidhuri, 

Hon’ble Leader of Opposition 
 
 

 



6. 12.06 PM Papers laid on the Table : 
Smt. Atishi, Hon’ble Minister of Power laid copies of the following on the Table of 
the House. 

(i) Notification No. F. 3(679)/Tariff/DERC/2022-23/7460/26 dated 6/04/2023 
regarding Delhi Electricity Regulatory Commission (Business Plan) 
Regulations, 2023 (Hindi and English Version). 

(ii) Notification No. F. 3(679)/Tariff/DERC/2022-23/7460/27 dated 6/04/2023 
regarding Delhi Electricity Regulatory Commission (Terms and Conditions for 
Determination of Tariff) (First Amendment) Regulations, 2023 (Hindi and 
English Version). 

(iii) Notification No. F. 3(679)/Tariff/DERC/2022-23/7460/28 dated 6/04/2023 
regarding Delhi Electricity Regulatory Commission Renewable Purchase 
Obligation and Renewable Energy Certificate Framework Implementation (First 
Amendment) Regulations, 2023 (Hindi and English Version). 

(iv) Corrigendum No. F. 3(679)/Tariff/DERC/2022-23/7460/172 dated 26/04/2023 
regarding Delhi Electricity Regulatory Commission (Business Plan) 
Regulations, 2023 (Hindi and English Version). 

(v) Annual Report of Delhi Transco Limited (DTL) for the financial year 2020-21 
(Hindi & English Version). 

(vi) Annual Report of Delhi Electricity Regulatory Commission (DERC) for the 
financial year 2021-22 (Hindi & English Version). 

7. 12.07 PM Calling Attention (Rule-54) : 
Shri Dinesh Mohaniya, Hon’ble Member called the attention of the House towards 
the problems being faced by Delhi Jal Board due to non-release of funds by the Finance 
Department, Govt. of NCT of Delhi.  
The following Members also expressed their views : 
1. Shri Prakash Jarwal 
2. Shri Rituraj Govind 
3. Shri Girish Soni 
4. Shri Ajay Mahawar 
5. Shri Kartar Singh Tanwar 
6. Shri Praveen Kumar 
7. Shri Abhay Verma 
8. Shri Kuldeep Kumar 
9. Shri Shiv Charan Goel 
10. Shri Mohinder Goel 
11. Shri Mohan Singh Bisht 
12. Shri Durgesh Kumar 
13. Shri Ramvir Singh Bidhuri, Hon’ble Leader of Opposition 
14. Shri Sahi Ram 
Shri Saurabh Bharadwaj, Hon’ble Minister of Delhi Jal Board made a statement. 
The Chair, taking sense of the House, referred the matter to the Committee on Petitions. 
She stated that a similar matter was already before the Committee and directed that the 
Report of the Committee be submitted within a month. 

8. 2.54 PM The Chair adjourned the House for lunch break for one Hour. 

9. 4.17 PM House reassembled. 
Hon’ble Deputy Speaker in-Chair. 
 



10. 4.17 PM Privilege Notice (Rule-66) : 
Shri Sanjeev Jha, Hon’ble Member raised a question of privilege against Officers 
who abruptly discontinued the DARC Fellowship Programme of the Delhi Legislative 
Assembly. 
The following Members participated in the discussion : 

1. Shri Surendra Kumar 
2. Shri Rajesh Gupta 
3. Shri Vinay Mishra 
4. Shri Jarnail Singh 
5. Shri Rajendra Pal Gautam 
6. Shri Vijender Gupta 
7. Shri Ajay Mahawar 
8. Shri Madan Lal 

Also moved a motion to refer the matter to Committee of Privileges.   
The Motion was put to vote and adopted by voice-vote. 

The Chair directed the Committee to submit a report in the instant matter and on a 
similar matter referred to the Committee earlier by the Hon’ble Speaker within a 
period of one month. 

11. 5.47 PM Congratulatory Motion : 
Shri Jai Bhagwan, Hon’ble Member congratulated Hon’ble Chief Minister for 
increasing the Circle Rate of agricultural land in Delhi and made a brief statement.  
Shri Bhupinder Singh Joon, Hon’ble Member and Shri Gulab Singh, Hon’ble 
Member also expressed their views. 

12. 5.58 PM The Chair adjourned the House upto 11.00 AM on Thursday, 17 August 2023. 

 

Delhi  
16 August, 2023   

 Raj Kumar 
Secretary 

 
 
 

  



Ruling of the Hon’ble Speaker on Reconvening the Third Part of the Fourth Session 

Hon’ble Members, the Hon’ble Lieutenant Governor has written a letter to the 
Hon’ble Chief Minister on 11.08.2023 and a copy has been endorsed to the 
Assembly Secretary. The Hon’ble Lieutenant Governor has objected to the 
summoning of the Third Part of the Fourth Session. He is of the opinion that all the 
sessions should be prorogued and then convened with his approval and that there 
should be three sessions in a year. 

Hon’ble Members would recall that a similar correspondence was also 
received regarding the sitting of the House held on 17.04.2023. I had given a ruling 
in the House and explained that the House was convened as per the Rules and 
statutory provisions and referred the matter to the Committee of Privileges. Moreover 
such part sessions are being called in the Parliament and other Legislatures also.  

I would like to reiterate the position again for the benefit of the Hon’ble 
Members and all concerned. Under Rule 17 of the Rules of Procedure and Conduct 
of Business in Delhi Assembly, the Hon’ble Speaker has the power to call a sitting of 
the House "at any time after the House has been adjourned sine-die".  This is 
the practice in all legislatures including the Lok Sabha. Rule 15 of the Lok Sabha 
Rules of Procedure confer similar powers on the Lok Sabha Speaker. In Ramdas 
Athawale v. Union of India matter the Hon’ble Supreme Court also upheld the validity 
of the proceedings of the Second Part of the session which was reconvened on 29 
January 2004. 

It is entirely the prerogative of the Government to prorogue and summon the 
House. If the Council of Ministers recommends proroguing the House then the next 
session is summoned with the approval of the Hon’ble Lieutenant Governor under 
Rule 3. If the House is not prorogued, then it is reconvened with the approval of the 
Speaker under Rule 17. This is the practice all over India, and this is what has been 
provided in the Constitution and the Assembly Rules.  

The Hon’ble Lieutenant Governor has also observed that there is no indication 
of any legislative business proposed to be transacted during the session. Rule 15 (1) 
clearly states that it is the Speaker who shall decide the business of the House in 
consultation with the Hon’ble Chief Minister. The Hon’ble Lieutenant Governor has 
no role in these matters. It is also not necessary to have legislative business in all 
sittings. The House has been convened many times since 1993 to discuss urgent 
issues which affect the people of Delhi.  

The Hon’ble Lieutenant Governor has made a serious allegation that the 
Hon’ble Speaker unilaterally decided to reconvene the Second Part of the Fourth 
Session instead of convening the Fifth Session in gross disregard to the cabinet 
decision. As mentioned earlier, because the Cabinet had not recommended for the 
prorogation of the House, the House was reconvened under Rule 17. Hon’ble 



Lieutenant Governor should know that a new session cannot be summoned unless 
the Cabinet recommends it and he should avoid such baseless allegations.  

The Hon’ble Lieutenant Governor has also taken an exception to the fact that 
the House was reconvened without a Cabinet decision and is not only inconsistent 
with the statutory provisions under the Transaction of Business Rules but also in 
violation of the spirit of Section 6 of the NCT Act read with Clause (ix) of Sub-section 
(4) of Section 45 J of the Government of NCT of Delhi (Amendment) Ordinance, 
2023.  

Hon’ble Members, Section 6 states that the Hon’ble Lieutenant Governor shall 
from time to time, summon the Legislative Assembly. It should be noted that this can 
be done only on the recommendations of the Council of Minister. However this 
applies only to a fresh session after the previous session has been prorogued. As 
mentioned earlier, Under Rule 17 the House can be reconvened by the Speaker at 
any time if it is not prorogued. On 08.08.2023 I received a note from the Hon’ble 
Minister of Law & Legislative Affairs with the approval of the Hon’ble Chief Minister to 
reconvene the House from 16.08.2023 and this is what I have done. This is the 
position and practice in Lok Sabha also for reconvening part sessions.  

Similarly there is no violation of Clause (ix) of Sub-section (4) of Section 45 J 
of the Government of NCT of Delhi (Amendment) Ordinance, 2023 which has now 
been replaced by the Government of NCT of Delhi (Amendment) Act, 2023. This 
clause states that the matter of summoning and prorogation of the Legislative 
Assembly shall be sent to the Hon’ble Chief Minister and Hon’ble Lieutenant 
Governor for their opinion by the Secretary of the Government before issuing any 
orders. This clause pertains to summoning of new session and not a part session as 
in reconvening of part sessions the Hon’ble Lieutenant Governor has no role at all. 
Moreover it relates to orders which the Department Secretary has to issue and does 
not and cannot apply to the Assembly Secretariat.  

The Hon’ble Lieutenant Governor   also appears to be aggrieved by the fact 
that in Parliament and other Legislatures there are three sessions in a year viz. 
Budget, Monsoon and Winter Session; whereas Delhi Assembly has only one year. I 
would like to inform all concerned that in our Constitution or the NCT Act there are 
no such thing as Budget, Monsoon or Winter Sessions. These are just terms of the 
colonial era which are used in common parlance for easy understanding.  

In conclusion I would like to state that this sitting of the House has been called 
in accordance with the provisions of the Constitution, the NCT of Delhi Act and the 
Rules of Procedure and the objections to it are bereft of any merit and based on 
utterly wrong interpretation of the statutes. 

 

 














